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PER:  JUSTICE DILIP GUPTA 

This appeal is directed against the suspension of Customs 

Brokers Licence of the appellant.  

2. No one has appeared on behalf of the appellant. 

3. The order suspending the Customs Brokers Licence of the 
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appellant is dated 29th May 2014.   

4. During this long period of 12 years a final order would 

have been passed. The appeal has, therefore, been rendered 

infructuous.  It is, accordingly, dismissed.    

 (Dictated and pronounced in the open court) 

 

 (JUSTICE DILIP GUPTA)  
President  
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Member (Technical) 
 
*/as 


	CUSTOMS APPEAL NO: 85630 OF 2015

